
OA_329/90 

Date: 26.10.190 

Applicant present in 
person.f 

Mr. 	S,awant* Advocate 
for the Respondent No. 1. 

Mr.' Sawant has' filed 
reply on behalf of RespondeR~, 
No.l. and it is taken on recotd. 
He has served copy of the reply 
on the Applicant in person 
Mr.' Sa 

- 
want has filed note of 

appearance and it is taken on 
record. 

Notice issued to 
Respondent No.2 as per endorsement 
dt. 	12 ` 7 *~90 neither the AD 
nor un;erved notice is received 
back.1 

Applicant who is present 
in person prayed for some time 
for effecting the service on 
Respondent No.2.'~ 

Adjourned to ll.'12,'90 
for reply of Respondents:Njo__/ 

Reg - ystrEg 

oA. 

Date * .90 

Neither the Applicant'. nol 
his Advocate are present. 

Air' 	Sawant o, Advocat 
.for the Respondents.' 

-Mr* Sawant prays to grai 
t1me for filing reply.! 

Adjourned to 2801,.91 fj 
reply and further dirn 

4 



Date: 
Aal 

ill, pl-TI 

Advo--at'-~' / Respondent bY 
r2JAA-~ 

CourIS'l. 	
adjourned to The matter 

for 	kLotv rz"6f' 

L 

OA 129/90 

Date:-2,8.1.91 

Neither the Applicant nor_ 
his Advocate are present* 

Mr. J.G. Sawanto Advocate 
V No. I for Respondent' 

JA 	 Nobody is present on 
lf of Respo.ndent No.2.' Beha 

Issue fresh notice to 
Respondent No.2 #1 

Adjourned to 1:3 3.91 
for filing reply by R;spondent 
No.:2. failing which the matter 
will be placed before the 
Tribunal for fu:tther orders*. 

ar Registrc 

OA-329Z22 

Date: 13.3.91 

Mr. L.M.Nerlekar, Advocate 
for the Applicant" 

Mr. J.G. Sawant 9 Advocate 

	

AV-0 	 for Respondent No* le 

Nobody is present fal 
ent No. 2" on behalf of Respond 

	

? 	
Last chance was granted 

ar may be placed w A-v, 	hence the matte 	or further bef ore the Tribunal f 
orders. 

Advocate for the Applicant 
stated that he will give the 
correct address of Respondent 
No.2. 

Adjourned to 2.5.91 before 
the Tribunal for further orde so 

Re istraro" M 
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